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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTACK 
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Heard.Admit.ISsUe notice to the ResDonderItS 

to shcw cause within 30 days from the dte of recei2t 

of the notice as to why this app tic tlon should ot be 

allowed. Recruisites are said to have been filed.Off ice 

to verify and issue. 

If any 	 i made in the meantime 

it would be subject to the result of this case. 
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